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DEFENCE OF INDIA BILL-contd. 

Mr. Speaker: The House will now 
proceed with further consideration of 
the following motion moved by Shri 
A. K. Sen on the 21st November 1962, 
namely:-

"That the Bill to provide for 
ipecial measures to ensure the 
public safety and interest, the 
defence of India and civil defence 
and for the trial of certain offences 
and for matters connected there-
with, be taken into considera-
tion", 

Shri Hem Barua was on his legs. 
He has already taken 15 minutes. 

Shri Hari Vishnu Kamath (Hosh-
angabad): Before we proceed further 
with th .... consideration of the Bill, 
may I m"'![ke a request to you very 
earnestly? This Bill is an important 
measures. You will recollect that the 
Business Advisory Committee at one 
stage recommended full 10 hours. 
Later on, because we were to adjourn 
1I00n, we reduced it to 7 hours. 

Mr. Speaker: I am very sorry .... 

Shri Hari Vishnu Kamath: am 
corning to that. I suggest that we 
make it 12 hours now that we are not 
adj ourning as originally planned. 

Mr. Speaker: We restored those 10 
hours only yesterday. 

Shri U. M. Trivedi (Mandsaur): 
would like to support what my hon. 
friend Shri Kamath, has said. There 
is no doubt that this is a very impor-
tant Bill. 

Mr. Speaker: We will see. First, let 
us proceed with the discussion. 

Shri Hem Barua (Gauhati): There 
has of late been an attempt on the 
part of a section of our population in 
the country on the basis of the 50-
called Chinese proposals, the latest 
proposals, to undermine in a very 

subtle and careful way our defence 
effort. And it pains me to say that a 
lobby is growing in this country that 
is engaged' in a sort of propaganda 
saying that these latest proposals of 
China are honest and genuine pro-
posals and that the country should 
work upon them. 

I make mention of this only because 
of the fact that this might undermine 
the defence effort and also undermine 
the atmosphere of resistance that is 
growing in this country because of 
the tremendous response of the people 
and the determination so far on the 
part of the Government and Parlia-
ment. 

That is why, I am apprchensive of 
the fact that if this lobby that is 
subtly engaged in making propaganda 
in favour of the so-called Chinese 
proposals for cease-fire and peaceful 
negotiations is allowed to grow in 
strength, it will surely undermine the 
defence effort of this country. 

I can cite instances of people even 
in Delhi ringing me up and telling 
me that the Chinese proposals are 
very honest proposals and that the 
Government should work on these 
proposals, that we people should 
throw our weight on the side of the 
Chinese proposals. Not only that. 
Shri Frank Anthony told me that he 
was also getting frantic telephone 
calls here in Delhi. This has convic-
ed me that there is some sort of lob-
by growing like that, and it pains me 
to say that even in Parliament there 
is a lobby that is growing in favour 
of accepting these Chinese proposals. 

I say the Government and Parlia-
ment should take time to study them, 
as I have said before, without pride 
or prejudice, and then come to a con-
clusion. 

This sort of a lobby growing in this 
C01'ntry is bound to undermine our 
defence effort, is bound to undermine 
the grim determination of the people. 
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In evidence of it, may I say that I 
have just got a telegram this morning 
at 3.30. The telegram reads like this: 

"We condemn your views (mea-
nin.g my views) in view of mass 
massacre we strongly urge you 
exert parliament agrees cease fire 
proposal" 

Shrimati Renuka Ray (MaIda): But 
we are not getting any. 

Shri Tyagi (Dehr3 Dun): Is It from 
Assam? 

Shri Hem Baroa: Let me come to 
that. 

Besides, I am getting telephone calls 
from citizens who refuse to disclose 
their identity. Not only I. I said Shri 
Anthony is also getting. he told me 
like that. 

So, whatever that might be, a sort 
ot lobby is growing, and this is the 
telegram I have got. 

Shri Dajl (Indore): From where? 

Shri Hem Baroa: From Assam, at 
3.30 a.m. 

I am afraid this sort af thing might 
undermine our defence effort. That is 
why I have made a pointed reference 
to this. 

Another thing is growing in the 
country, that is the myth at China's 
invinci<bility is .growing in this coun-
try. In support of what I have said, I 
may draw the attention of the House 
to the write-up in the Statesman by 
Desmond Doig. If this sort of psycho-
logy grows in this country, the myth 
of Chinese invincibility. the myth of 
Chinese honesty as adumbrated in the 
Chinese proposals, I am afraid all that 
we are tryini to d() in the country, 
that was adumbrated and enunciated 
in the resolution that was unanimou-
sly passed in Parliament, would be 
thrown to the winds. That is what I 
am afraid of. 

When the telegram says "we con-
demn you for your views", what is this 
particular view? I expressed one thing 
in the House because I am supremely 
concerned about one thing, about the 
reverses that we have suffered. The 
reverses do not unnerve me, but I am 
c()ncerned with thc 'fact that wc have 
been humiliated, that India which is 
a great country, a n()ble country, a 
peace-loving l'ountry, has ~n humi-
liated in the eyes of the world, and 
psychologically I was not prepared for 
this humiliation. It is because of this 
that I said in the House and asked the 
Prime Minister whether he proposed 
to go in for a total war with China 
with massive military aid in men and 
money from fricndly countries. I be-
lieve in it, because we have to save the 
freedom of our country. We have to 
save the territorial integrity of our 
coUt1try. Therefore, when I said we 
sh()uld g() in for massive military aid 
tmm friendly countries I had in my 
view the preservation, the maintenance 
of the 'freedom, and the security of my 
country. Therefore, if people condemn 
me .for that, possibly I stand condem-
ned. What is this? Already there is 
that lobby. This was also enunciated 
in the latest resolution of the Indian 
Communist Party. What does the re-
solution say? The resolution negati-
vely says one thing: that it a~t9 

India to buy on commerCIal 
basis Kms from friendly 
countries. But it is opposed to have 
personnel from friendly countries. 
When they speak of commercial terms, 
possibly they are ignoring the finan-
cial difficulties that this country is fac-
ing and is confronted with. What does 
that mean in essence? Because we do 
not haVe the finances to buy arm', and 
ammunition, should we allow the 
freedom of this country to be sacrifl.c-
ed and slaughtred? I cannot under-
stand this. When the other commu-
nist countries can !·!.Ish help and arms 
to communist China what is the harm 
i1 Our country in this hour of distress 
and in this critical hour in history. 
gets arms and ammunitions, gets mili-
tary aid from friendly countries i~  

a view to preserving and maintaining 
our freedom and security. What Is the 
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harm? It communist China can get 
.arms from its communist friends, why 
not we? I do not understand the pur-
port of this resolution of the commu-
nist party when it says like that, or 
WHen it says that it is opposed to bring_ 
Ing in foreign personnel even to train 
cur people to handle these m()(lern 
... eapons. Their motive becomes crys-
'(al clear. They want the arms and 
ammunitions. because of the lack Cf! 

Knowledge to utilise them properly on 
•. he part of our jawans, to pass into 
the hands of the Chinese. If they do 
not pass into the hands of the Chi-
nese, they may pass into the hands of 
.. orne pro-Chinese communists in 
this country SO that they may 
lISe them profitably against our 
own people when the appropriate time 
.,omes. That is what I understood by 
leading this resolution. 

( have analysed this re ~l tion yes-
terday also. This fact becomes patent 
.. nd very clear. Shri Kamath, the de-
puty leader of my Party has said that 
the latest Chinese note should be dis-
r.tIssed in this House. I would beg of 
me Prime Minister to farmubte his 
.. ttitude and reaction of hi, Govern-
.nent towards this resolution and take 
this country. Certainly the cate-
Parliament into confidence as soon as 
J'ossible. because I am apprehensive of 
this lobby that is growing in this coun-
fry. What i, the pUr;)OSC o'L.communist 
China? It ;.a:; divided the population 
.,f India into two categories: ,o-ea lied 
flrogrcssivcs and the right wing re-
.. ctionaries. There are now two oiher 
.,atpgories: those who support the 
.atest pr~o 'l  and thOSe who do not 
.. upport the latest Chinese proposals 
nut suport the defence effort of 
this country. Certainly the cate-
.:ory that supports the defence 
elforts of this country i~ much 
larger than the category that supports 
,he latest proposal of China: it is in-
nnitely larger. I am quite confident of 
(hat. Yet, when it is a total war, when 
l ~ perfidio1ls enemy is knocking at 
"ur gatf's. we do not want a single 
.tray voice against the determined 
.. fIort of this Parliament and GQvern-
ment. determined effort of the Prime 

Minister particularly. Because, I also 
believe that it the Prime Minister's 
personali ty is torn to pieces on this 
question, because he is the rall i~ 

point of our country. the £ountry will 
be torn to pieces. 

Therefore, when the whole country, 
when the whole Parliament is lending 
support to the Prime Minister, that 
lobby should not be allowed to grow-
the lobby which is suporting the Chi-
nese proposals. 

Now, what has happened? Some 01. 
the communists have been arrested, 
and Prof. Mukerjee was very hitter 
about that. As I have said, there can 
be no compromise with the 'freedom of 
this country. Anybody in this country 
who cannot be restrained. anyb()(ly in 
this country who is not in laison or ill 
tune with the psychology of the coun-
try. the mood of resistance in the coun-
try, the law must cover him. There i~ 

no dout about it. Wh'lt has happened1 
I knew how the communists are be-
having; in some border areas of A&-
sam, they are holding largE' '.·i ("jnge 
and the beauty of it is they have askfd 
the congressmen to preside over those 
meptings-l;ome unsuspecting congrC!!-
smen to preside over those meetings. I 
can name them. Two main resolutions 
were adopted in t ~ e meetings. One 
resolution is the demand for a peace-
ful settlement ot the border dispute 
with China. Till now, for these people 
it is a border di,pute with China! Ano-
th('1' resolution pinpoints Or laylJ 
greater emphasis on the fact that. the 
prices of things are rising. These are 
the two resolutions. Ask any man, 
ask 'lny newsman or ask any CIn or 
intellig,'llce people in Assam they will 
tell you about these two re ol~t n . 
These arc the two resolutions mainly 
passed; they pinpoint the fact' that 
the prices o'f things aTe rising because 
of this conflict with China, and they 
want to rouse the ]'l1" *''1 (1f the peo-
ple against this Government, against 
OUT war effort and our defence effort. 
We must. not '[orget it. That is what 
ha3 been going on. What do they want 
to do? They want to create a sort of 
Yen nan in Assam and if possible in 
WeRt Bengal also BO that the commu-
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nist idealogy may spread to the rest 
of the country and the entire country 
may be countered. 

Another thing that I want to say is 
about the neW1!l. What about the news? 
News of strategic importance gets into 
the press. We know the press is offer-
ing tremendous co-operation and show-
ing signs O'f great restraint in this cri-
tical hour of our country. I would ask 
the Government to see through the 
Press Advisory Council that news or 
infonnation about the strategic move-
ment of our troops or about anns and 
ammunition coming into this country 
dol'S not get publicity in our papers. 
That is what I would like to empha-
sise. 

Mr. Speaker: He must conclude now. 
He took 15 minutes ye,"erday and has 
taken about 15 minutes today. 

Shri Hem Barua: I am sorry, Sir. I 
am concluding now. My last point is 
that-we hope and trust-our Prime 
Minister would stand finn in this hour 
of trial for the nation, and let US treat 
the proposals of the Chinese-the so-
called cease-fire and negotiations and 
all that-with the contempt that they 
deserve. 

Mr. Speaker: Shri A. C. Guha. 
have got a very long list of 

113mes of Members. If we have got to 
lllTomm,.dalc· a sizeable number, they 
ought to be bric'f. 

Shri A. C. Guha (Barasal): There 
has been a general acceptance of 
the l .'~ ' it  of passing a Bill 
like this. The only discordant voice, 
and that is also not quite out-
spokc·n. but in a manner it was dis-
orda'lt- ~S that of Prof. Mukerjee. 
We all know that by this BEl the na-
tiun agree" to surrender ::ome of its 
civil rights. The States nr:rcc to "ur-
render some of their ""tono:··,". Sr.>. it 
is on the agreement of t'c" r"0pl" that 
this Bill is going to be p~ ;;'ed. 

Prof. Mukerjee has tat~d that pa~
sing of a Bill like this ic against the. 
grain of the democratic way of life. 
But I do not think there is an:v curl>-
ing of the democratic rights of the 
people. The Parliament remains sup-
reme. That is the fundamental basia 

of OUr democracy. Anything done eveD 
during emergency will generally come 
before Parliament. The rules to be 
framed undel' the Defence of India Act 
will also come before Parliament. So, 
the fundamental b3sis of democracy 
rema'ns intact. But surely in an emer-
gency, individuals and some States (' 
must agree to surrender some of their 
rights for the greater weal of the na-
tion. 

Prof. Mukerjee has also stated that 
this Bill i'S framed on the basis of the 
distrust of the people. I do not think 
there is any question at distrust of the 
people. The people have responded 
willingly to the call cf the nation. to 
the call of the Government and of the 
leaders, putting forward their utmost 
efforts in the implementation of the 
war effort. So, this Bill is not based 
on the distrust of the people. With the 
willing cooperation at the people, this 
Bill is going to be passed and enforc-
ed. 

Prof. Mukerjee has stated about his 
party. I can understand the reason of 
his emotional speech yesterday. There 
have been some arrests during the last 
two days, mostly of his party mem-
bers, and that might have moved him 
to make a very emotional speech. He 
mentioned that their offer of coopera-
tion was in the language of Kant a 
sort of 'c2.lerorical imperative.' But for 
a decision of the nature of categorical 
imperative, nobody requires month, 
and years to take a decision. Catego-
rical imperative means immediate re~
ponse as soon a'S the proposal comes. 
The ~ tioll of Chinese aggression ii 
not just new. It has been before the 
country for! '-,'lTe than one year or two 
years. The communist party could not 
decide their views ahout the nature of 
the Chin,",e invasion Or the int(>ntion 
of China. He has stated about the in-

t<"rnational affiliations of the Commu-) 
nist Party and als.o about patriotism. I 
think he would agree that in the com-
munist parlance, patriot was a word of 
a ~e. Anybody to be called a patriot 
WR! considered to be almost the ,rea· 
test abu,,, for a member of the Second 
International or the Third Interna-
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tional. If now they have accepted 
patroitism as one af their virtues, that 
is a new thing to which the country 
and the Government will require some 
time to reconcile. 

We should consider this BilJ from 
the realities of the situation. The Chi-
nese invasion is there and there can 
be no d~ t about the seriousness of 
the situation. But apart from the Chi-
nese invasion, we have also to consi-
der some internal dangers. The Chinese 
invasion is known to everybody. But 
there may be saboteurs and disrupters 
in the country who are not quite 
known to the people. It is for them 
that this Bill is intended; not for the 
Chinese invaders, but for the sabote-
urs and fifth columnists inside the 
country. 

From the last world war we have 
got two terms: quisling and fifth-colu-
mnist. Though these two terms are 
used as synonyms, I think there is 
some difference in the meaning of 
these two terms. A quisling is an indi-
vidual who is ready to sell himself 
and his country in consideration a1 
lICUl1e money or some selfish interest 

\ 

to be derived from the enemy of the 
country. He is a moral pervert. There 
may be a fifth-columnist who may be 
ready to welcome an invading army 
from some ideological basis, on some 
ideological conviction. This sort of 
people, I think, would be more dange-
rous. I would like to call them, in con-
trast to a moral pervert, ideological 
perverts. They consider their views 
to be quite moral. They do not feel 
any compunction Of conscience for 
heJping a foreign invading army. 

Sir, in spite of what might have 
been said now, it is true that inter-
national communism is not yet a dead 
theory in the world. At one time Lenin 
said that revolution or communism 
cannot be exported in a portfolio out 
of country into an other. But now the 
theory is that revolution or commu-
nism can be exported from one country 
to another country on the point at a 
bayonet. That has been the practice 

during the last few years. After the 
end of the Second World War we have 
seen that some countries have succu-
mbed to the Communists on the doc-
trine of carrying communism on the 
point of bayonet. The fifth Columnists 
are there to welcome such a contin-
gency. So, from that point of vilow 
we have h ~ C whether the provision, 
of this Bill are necessary or not. 

Yesterday. some han. Members men-
tioned here about the subtle way of 
Communist working within a country. 
I haVe already told that they are 
morally, conscientiously convinced of 
their ways of thinking and their ways 
of ~r in . So they feel that through 
any way, through any means they 
have to achieve their aims. For that, 
infiltration into all sorts 0'£ organisa-
tions is one of their methods. They 
have been creating cells in the gove-
rnment organisation, in every factory, 
in schools and in colleges. That is one 
of the methods which they have been 
following all through Sir, I would like 
to tell this House that in every Gove-
rnment office there is a Communist 
cell which would be ready to sabotage 
anything including efficiency, honesty 
and morale of the staff. I do not mean 
to say that every Communist would 
do that. But in every Government 
office, every factory there is a Com-
munist cel! about which the Govern-
ment has to be careful. 

Shri Nambiar (Tiruchirapalli): It is 
not a fact (Interruption). 

Shri U. M. Trivedi (Mandsaur): 
How does he know it? Let him prove 
it (Interruptions). 

Mr. Speaker: Order, order. The hon. 
Member is giving his views, and one 
other han. Member makes an inter-
ruption. Why should there be a dispute 
about it? 

Shri A. C. Guha: It is no use disput-
ing me about facts. According to him, 
my facts may be wrong, his facts may 
·be right. I am giving the facts 
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aceording to my knowledge. 
repeat, Sir, that acco:rxiing to my in-
fonnation in every Government office 
and department and in every factory 
there is a Communist cc!l ancl about 
these Communist cell's the Govern-
ment should be pal'tiru'arly careful. 
Moreover, there are communist cells 
in the ordnance factories also. The 
trade unions also somet:mes have' some 
elements about which the GDvernment 
should be careful. I think the provi-
sions of this Act will take proper care 
about these persons (Interruption). 

Then there is another dang"T as far 
as India is concerned, apaTt from the 
invasion that has taken place. We have 
some neighbouring countries whose 
attitude towards India is not quite 
friendly. Nationals and sympathisers 
of those countries are plenty in India, 
particularly in the borner regions. in 
the borders of Assam, in the borders 
of West Bengal, in the borders of Pun-
jab. Raja'sthan, Jammu and Kashmir 
and also sometimes in the bJrders a! 
Bihar and Uttar Pradesh. The sympa-
thisers and nationals of those border 
countries are there. Perhaps, some of 
thpm were arrested on ch2rgcs of es-
pionage, but they might have been len-
ien t1y treated by the courts. The GDv-
ernment should be particularly careful 
about these elements. Even though we 
mav not be on any terms of war or 
aggression with thOSe countries, but 
the spirit and the attitude of hostility 
towards India, that the governments 
of thO'Se countres have created amongst 
large number of theiT llationals who 
may be roaming ab:>ut in India, parti-. 
cularly in the border areas, has to be 
taken note of. and I think the Govern-
ment slwuld be careful about thean. 

In that connection I would like to 
draw particular attention to the Cal-
cutta Port. Large numbers of the ope-:, 
rators there are alien citizens. About 
their attitude and intention to India 
on;.> has to be very careful. It is really 
regrpttable that during all these yea.rs 
we have not been able to replace t e ~ 

alien citizens by our own men at a 

vital place as the Calcutta Port. More_ 
over, in most of the boilers in Calcutta 
and Bihar and even in the collieries 
the operators of the boilers are non~ 
Indiaru;, are alien citizens. Operation 
of boileTS is a vital thing for our pro-
duction. We should be particularly 
careful about these also. 

Now I come to the question of the 
Chinese ofFer of cease fire. We should 
be very careful about this. 

Mr. Speaker: The hon. Member 
should try to conclude now. 

Shri A. C. Guha: I will take a few 
more minutes. The general opinion 
among the public is that it is as 
usual a Chinese ruse, a deceptive 
trick. We must not slacken our effort 
to get arms from everywhere on any 
terms we can get. There should not 
be an)' scruple in getting arms on 
lease and, it necessary. also getting 
technical personnel from foreign coun-
tries to train our people so that those 
arm, may be Used with efficiency and 
for the real purpose. 

There is some danger in the Chin_ 
offer to withdraw from the territory. 
We know aft··r the last world war 
arms WP" .ii'i·ibuted in a wide man-
ner, either deliberately or were simply 
left over. Those arms were taken by 
some people and the Naga rebels is a 
legacy of that. The Burmese rebels 
are fighting with these arms. The 
Chinese may also no','- deliberately 
distribute arms and create some 
pockets whieh wilI engender trouble 
and sabotage in those areas. So we 
should be caTeful about even the with-
drawal of the Chinese. We should see 
that no arms are distributed and no 
pro-Chinese elements can create any 
trouble in future. 

Amongst the terms offered, there a 
one thing which is very puzzling. Now, 
the Chinese may withdraw beyond 
whatever they consider to be the Me. 
MahOn Line. But I think they would 
resist and they would not allow our 
troops to re-occupy thOSe vacated. 
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territories of ours. To leave that vast 
area unoccupied would mean the 
potentiality of danger cropping up 
th('re. The Chinese may do somethine 
which will enable them to spread 
seeds of trouble for us for the future. 

I. would like to say a few words 
about the provisions of the Bill. The 
appointment of the Director of Civil 
Defence in the ~iate  should not be 
left to the discretion of the States. It 
should be taken over by the Centre, Or 

J, at least the States should makeap-
pointments with the approval of the 
Centre. Already, the Home Minister 
must be feeling some difficulty about 
the selection of some Directors in some 
Stat~ I think they should take suffi-
cient precaution nOW itself so that 
wrong persons may not be placed in 
that very crucial position. There are 
some other matters. 

Mr. Speaker: He may leave the 
other points to his colleagues. 

Shri A. C. Gl1ha: I am flnishing. I 
think there is some contusion in the 
numbering of clause 3. Now all the 
numbers are in Arabic numerals. I 
think it would be better if some are 
numbered in Arabic and some in 
Roman numerals so that there may be 
some distinction between sub-clauses 
and la ~e . 

Shri Osman Ali Khan (Anantapur): 
The Defence of India Bill which is 
now before this House seeks to provide 
the Government with the necessary 
powers and authority for the sale pur-
POse nf leading the country towards 
th" goal o:!, fin~1 victorv and for 
recovering every inch of territory 
which now lies in the ~nd  of the 
Chinese hordes who are occupyjng 
large areas of our cOuntry, both in the 
NEFA and the Ladakh regions. These 
emergency powers, a~t powers lUI 

they are, are being given to the Gov-
ernment SO that Government can take 
~ ift measures and drastic action m 
mobilising the defence ('/l'ort. un-
hampered by the ordinary limitatiorut 
of a democratic constitution. 

While this House is arming the 
Government with the emergency 

powers and vast authority, it is abso-
lutely necessary that the Government 
~ o ld make the right use of the 
powers that they are getting and that 
they should make full use of them 
for mobilising promptly aU the avail-
able resources in the country for meet-
ing this emergency in this hour of na-
tional peril. 

It has been mentioned many times 
in this House, and rightly so, that the 
'battle for victory has to be fought, not 
only by our jawans who are Tisking 
their I ives in the battle field, but it 
has aL-:o to be fought in the eCO-
nomic front by increasing our output 
in agriculture and by increased pro-
duction in industries to meet the in-
(':"eased demand in this hOUT of nation-
al crisis. 

Certain as we are about our victory, 
our cause being just and our people 
being earnest, there is no gainsayjng 
the faet that the task before us is a 
stupendous one. We are faced with a 
treacherous ;,neiny; he talks of peace 
and prepares for war; he wages war 
and talks Qf peace. -God alone knows 
what _his intentions arc when he has 
made the ree'ent proposal for cease-
fire. Whatever that be, there is no 
ground for complacency. We are faced 
with an uphill task. The enemy has 
planned and prepared over a number 
of vears for this aggression on our 
cou'ntrv. He has also the advantage of 
the nu'merical strength. SO,we have 
to plan for a superior strategy and 
mobilise adequate resources in 
money, . material and equipment for 
our defence effort. 

While we very much appreciate the 
help, sympathy and support we have 
received from the friendly countries in 
this grave hour of national crisis and 
the country will not forget this help, I 
have to say that, however friendly a 
country may be to us, essentially we 
wilf have to depend on ourselves, 
While help may come from outside, 
self-help should be the basis on which 
we should proceed. God helps those 
who help themselves. Even a friendly 
country has to be convinced that we 
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are making the maximum use of OUT 
resources in our determination to 

mobilise our defence effort. 

In this connection, I have a few sUi-
,eStiOllS to offer, for making the maxi-
mum use of our own resources. There 
it! a lot Of waste due to under-utilisa-
tion of our productive resources. Today 
waste is a win. A rupee saved from 
waste is a rupee added to our defence 
offort. e e~tl  the Central Statisti-
cal Organisation has conducted a sur-
Tey on the subject of utilisation of 
productive resources. The study re-
Teals that of the 215 selected indus-
noies only 110 have utilized 75 per 
,,,pt of the available productive capa-
city. The study also reveals that one-
fifth of the total productive capacity in 
the country is ~ti11 idle. This means 
that the country incurs a loss of 
Rs. 500 crOres annua1ly. Shortage of 
.arne raw materials, intermediates, 
power and transport facilities arc res-
ponsible for this under-utilisation of 
OUr present productive capacity. While 
we can of course, jncrease OUr pro-
duction ~  adding more industries, it 
would be i11o!(i,'al not to utiliSe the 
presen.t available resources due to 
lIome minor difficulties. The Govern-
ment should ell sure that there is no 
under-utilisation of the productiw re-
BOurccs that We already have in this 
country. 

In the agricultural front we have 
_pent Rs. 750 crores during the First 
and Second Plans. It is estimated that 
out of the facilities that are now 
.vailable, we have still to utilise 20 
per cent of our irrigation facilities. 
The Third Plan has expressed great 
concern on this point. It is absolutely 
essential that there should be synch-
ronisation of the construction of head 
works, canals, distributaries and field 
channels. Now when the head worb 
and probably the canals also are ready, 
the distribution channels and the 
minor canals are not ready. Govern-

ment should immediately coo-reet this 
position. 

Now, in some places, the landl(J[·,J 
in the viCinity of the canal does not 
eo-operate in building field channels 
and the land further down suffers lor 
want of water, even though water is 
still availalble in the canal. Chapter VI 
of the Bill provides adequate powers 
for acquisition of land. It is necessary 
that Government should acquire such 
lands and proceed with the construc-
tion of channels so that agricultural 
p,'oduction does not suffer. 

In a national emergency like this the 
transport problem is of great import-
ancc. So, the railways should see that 
there is better utilisation of the wagon 
apa~it . Now there is considerable 
delny in the outturn of wagons. If 
there is quicker outturn, it will in-
crease our kansport capacity to some 
extent. At present, a wagon is run 
only for 3} hours in a day of 24 hours. 
Now it takes 5 hours to load a wagon, 
another 5 hours to unload a wagon and 
the wagon runs for 3~ hours. So, in 
all, the wagon is utilized for 131 hours 
and for the remaining 1O! hours the 
wagon is remaining idle at some rail-
way yard Or th" ot her. In a na tional 
emergency Uke this. we cannot afford 
to have such waste of our wagon 
capacity at the railway .'~rd . The 
railways should seriously take up this 
matter and improve the utilisation of 
our wagons. If that is done, it should 
be possible to increase OUT railway 
capacity by SO per cent. 

13 hI'S. 

Above all, there is the problem of 
idle man power in the country. It is 
estimated that 20 million able-bodied 
persons in the country are unemploy-
ed. An equal number, that is, another 
20 million are still under-employed. 
The Government should seriotL,ly 
think as to how this waste Of idle man-
power can be utilised. The establish-
ment of a N'ational Labour Service 
might be a joint venture of civilian 
and militc,ry responsibility. This was 
done in the United States in the year' 
1933 when the Civilian Conservation 
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Corpg was launched to recruit the idle 
youth for nation-building activities tor 
the v:1rious purposes. 

The re are stil! many other fields 
where there is under-utilisation of the 
available resources in I he country. The 
Government shou,d thoroughly 
investigate the undcr-utilis:lUon in 
various spheres and find out the 
reasons for this under-utilisation so 
that this can be remedied during this 
time of national emergency and there 
is no scope for any wa;te whatsoever. 

While we make the best use of OUT 
available resources we should avail of 
all the help that our friendly eountries 
are offering to us in our fight to de-
fend our freedom and to defend the 
democratic way of lite in this COWl try-
nay, this is a fight in the defence of 
d' .. " "Jcracy itself. 'Our cause bf.'ing 
just, heart within and God overhead 
we will succeed. ' 

Mr. Speaker: Shri 
mail He is not 
hanchander Seth 
there. Shri Heda. 

Muhammad Is-
there. Shri Bis-
He too is not 

Shri Heda '~i a a o d  Me 
Speaker, Sir, it was a suroriS"e to 
many Of us when yesterday -an hon. 
MC'mber of the Congress Party rose 
and staTted criticising the action ot 
Government in an-esting some ot the 
members of the Communist Party. 

An Hon. Member: It was a lady. 

Sliri lIce:!: She described these 
arrests as indiscriminate. She showed 
a great inside knowledgC' of persons, 
Who were al"rested, and their views. I 
should think that she would haV'e done 
some service to the Party which is 
responsible for her election more than 
once had she given some of her inside 
knowledge to the Home Ministry, had 
she passed on that information to them 
and told them who those Communists 
Were who were stilL to be arrested or 
who should have been arrested much 
earlier than that. Instead of doing 
,that job she came out as a champion 
and only exhilbited that the Govern-
ment has not only to scrutinise per-

sons in the Communist ranks but eYea 
in the ranks belonging to their 0Wll 
Party: 

Now, I come to the crucial thing. 

Mr. Speaker: The hon. Member can 
take it up with his own Party. 

Shri Heda: I might do that. But she 
has only indicated that the problem Ie 
very serious and that on~ a  not only 
to look at one partkular corner but 
has to look an over the country and 
all over the house. That was the point 
t ~it I was making. 

Anyway, I now come to the real 
issue, that is, to the ruthk$S ~!  un-
called tor aggression of China on our 
soil and On our entire country. I found 
that in this country as well as abroad 
t e~'e was not full realisation of the 
plausible causes, reasons and objec-
tives of this aggression by the Chinese. 
In fact., I found that many o-f us some-
times described this aggression as A 

foolish action. In fact, it is not a fool-
ish action. It is a planned action and 
if we go Iby the various reports that 
we were getting from our Envoys in 
Bhutan, Sikkim and other places, it ill 
very clear that for the past few yeal'l 
the Chinese were amassing their Army 
in Tibet. 

In this ('ol1nection, I might say that 
there is a general feeling that this win-
ter would come to our help and that 
the Chinese will have to stop. 
The Chinese soldier can bear thia 
winter far better than even the 
Tibetans and even in cotton clothes. 
It was a surprise even for the Tibetane 
to find that the Chinese could bear 
thi, wintC'r with that much ease. 

Now I come to the plausible objec·· 
tives of the Chinese action. The first 
thing that I would like to make clear 
is that war or conditions of war are 
just the way of lite for the Chinese 
regime today. If we jWlt look at their 
!c;',j0Iems--a vast population, lack of 
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food, -backwardness and poverty-it 
will be very easy for us to coone to the 
conclusion that any leadership, if it 
wants to maintain its hold on the popu-
lation, has to create s=e unnatural 
conditions by which it can extract lab-
our for any number of hours and can 
put restrictions on living and other 
things to any extent. That is Why if 
one looks at the past record of a de· 
cade cd' the Chinese Communist re-
gime. one will come to know-it will 
be very easy to find out-that every 
time China was finding some reason 
or the other to wage a war in some 
place or the other whether it was 
Koria, Indo-China, Thailand, Burma, 
India or any other place. They wen 
always after something or the other. 

Not only that, their role in inter-
national politics too was to maint9in 
warlike conditions. They were always 
in favour of, what you call, the enid 
war and of turning the cold war hto 
a hot war. If one compares the inter-
national policy of Russia and China, 
one would find that there is a specific 
difference between the outlOOk of the 
two. While Khrushchev was 'talking 
about co-existence and saying that one 
C3n remain a Communist country and 
the other can remain a capitalL;t 
country and that good will prevail in 
the end, Mao and China never believed 
in that philosophy. That was within 
a short time of Chou's signing the 
Panchsheel declaration and his attend-
ing the Bandung Conference. It was 
only to lull us for the time being and 
it a~ a good deception that they 
undertook. 

So, the first thing that we have to 
appreciate is that with the pre'sent re-
gime of China continuation of war is 
just a way of life. Without this they 
will not be able to maintain their hold 
on their people and will not be able 
to solve their problems. The reports 
that have reached us are very good in-
dicatives. Generally. a man who is 

starving and is not able to get hi's 
food is recruited and is given the train-
ing and then he is sent, many a time 
2193 (ai) LSD-5 

without inadequate rations. The gene-
ral feeling that they are very well 
equipped with modern equipments and 
all that is not quite correct. What 
e,,"uipment there is is that the soldier 
knows that he has no future if he goes 
back and that he has all the future 
if he goes ahead because he can get 
some more food, better clothing and 
some rest if he seizes the IndDan post. 
There he might find some food to eat, 
something to drink, somewhere to live 
and even 'some clothing. This hungt'r 
of the Chinese people born out of 
poverty has goaded the Chinese young 
men into t.heir present hysterical war 
actions. 

Similarly, it would be very ~ easy to 
find out that the present Chinese re-
gime was always hungry for more and 
more land. They had the expansionist 
designs, or rather they had the grouse 
that they could come up so very late 
in the Second World War and Ihere-
Lore they could not expand their sphere 
of influence in the South East. That 
is why they are trying to make good 
whatever is possible. 

The third thing is ·that they knew 
that there has come a challenge to 
their leadership of Asia. They thought 
that because of their size, their old 
culture and tradition and all that, 
they would easily be able to assume 
the leadership of entire Asia. But m 
the mean time the progress that we 
made in our economic sphere and in 
stabilising democracy by conducting 
three elections. ,the largest democnttic 
el~tion  in the world, shOWed clearly 
that the Asian countries would slowly 
be looking upto India for leadership 
and not to China as they thought. 
This was a challenge by India for the 
leadership of Asia. They knew here 
is a time that they should not waste 
and therefore, they had to snub India 
and humiliate India. I think, in this 
respect they have been successful. 
Whatever the future, I am quite con-

fident ,that victory will be ours. In 
the past one month or more particular-
Iy in the past 10 days they have shown 
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that so far as military strength is con-
cerned, our strength is nowhere near 
as compared with them. 

Then, they had another problem to 
face. They were forcing Russia to 
help them. Their strategy was to 
force Russia to give them greater and 
greater aid. That country Russia was 
industrially and in many other ways 
quite an advanced country. They 
found that that country was becoming 
friendly towards India. That co-un-
try was not only giving us e on~ i  

aid, but also giving usaiil in terms of 
military aeroplanes and others. There-
fore, China found out that by one 
stroke, by this aggression on India, it 
could put a great brake between the 
friendship of India and Russia. I 
think in this also it has been success-
ful. ~!I 

So far as the future is concerned, it 
is very clear that everything depends 
upon the attitude of two great coun-
tries. One is Russia. Another is the 
U.S.A. Whether Russia maintains the 
flow of its help in arms or equipment, 
food and other things, particula.rly oil 
to China and maintains a neutral 
attitude on the surface or whether 
Russia adopts a real neutral attitude 
or whether Russia tells China that 
China 'should take off her hands from 
India and it" has proceeded wrongly far 
in a wrong direction: it all depends 
on the attitude that Russia would take, 
The indications that one can study are 
very clear that Russia might take 
a reasonable attitude. So 1'ar as the 
U,S.A. is concerned, in spite-of the past 
things that an average America" was 
feeling that India was always snubb-
ing or humiliating them for something 
or other, it was very magnanimous on 
their part that they forgot that and 
they are coming to our help and they 
are giving Us massive help, Therefore, 
it is quite certain that this war would 
end in victory to us and we may re-
gain all our territories much earlier 
t.han we would have thought of. But, 
we have 10 be prepared for a long a~  

From that angle, this Bill is very ne-
cessary, I support this Bill. 
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~~~ I f'ffllfir~lfit ~ 

~ fflfir it ~;;rr; r~ 
;m;ft ;;IT ~ ~ffir ~  ~ ~ IfiT ;ij-ij'T 
~ r~~~ ~lfir~Ifi  
~~~ I ~i 'f~~~i '~~if 

~i '  

'l'r ~~r f~ ~  : ~ l ~ 

~~  i'tu fifCf~ ~ flfi ~~ 'q"<"!'iTOT 
~ fir. ~ ~ ;:rTlfi<:r !fiB ~r ~ 
~ffir ~  ~ ol"lfi ; r~ ~ I ~ f~r 
~~~ I -

~I ' ~  : ~ ~if~ ~ ~ 
W'fiTIfi IfiW ~ f'li ~ lfiifoIT ~'fft f'ill' 
~Nr ~  ~ I ~ imr ~ff If'iff ~ I 
i'tu ~ ~i ' ~ ...w 11fT I ~ iTrn' If'iff 
~ m<: ~ ~ ~ fir. ~ififr'i i '~ 'lfr 
~~ ~~ ff'li~~f~; r 'li  

rn ~ ~ I ~ l!~ 'lir ~f~ ~ crorr 
~~~r~;;I '3'if'fi f1 r ;r~r~ ? 
~; r i!i ~~~ ~;;f ~f1 r ;r~r~ I 
~ 'i11f l!~ 'lif ~ ri;l it 'q"q;fr !iori'ff 
~ l!if~~~  ~! ro~;a-i '~~ I 

Ifi'lff ~ ~ iTrn' ~  ~r ;ffi~ I ~ ffT 
~~~~~~~'Ii~;if ~ 
;n~ ~ ~ I 

"f l!0 ;no q.<;, : m;;r qq;ft ~ 'lif 
~it~'li f ~; ri!  ~ I m;;f 
f~tlf'lir~~~iiIi~ 'iti'ro 

f~ 1:ff<rT ~ ~ ~ fir. f~ ~ ~ 

~~;;ff ~ :;;nrA-it ~~~ ;r.rcrr 'IT ~ ~ 

mOT '1ft ;r.r ~ ~ I ~ ...w liAr ~ • 
~ Ilf ~ liAr ~ I 

~.1'1 ' ~ : ~ifi r m;;r ;;IT oftIT 
~n~ ~~l!~'lirrn~~ ~~1 

Dr. L. M. Singhvi (Jodhpur): The 
particular expression may be expung-
ed. 

~ l!0 <ito ~  : ~ ;mr 1l .m: 
~~~~ ~~ 

"":'{IR' ~ : ~ifi r ~i ' ~ t 
...w ~if I 
~ '¥I'o iflo ~I'''' : ~ ~ ~ it 

II ~ff r  iT ~ ~ ~. fifi ~ 
'lir ;;r;rnr if f~ ~ ~ ~i ' ~ ~ 

~ if wrifr srf,m ~ Itft t, 
~ ~ f~ it ~ ~ 'iiI!" ttIfi ;mr at 
~  ~ ; rr ~ll' flfi mOT ~ ~ ~Ii it 
Q;ij'T ;:r ~  fir. ~ifi ~ i r .m: ~ f tr 

~ ~  ~ I Q;« ~  'fiT wi{ iiIi ~ 
mOT ;;IT fi'q;!J m'fi ~f~ Q;ifG !ffir ~ ~ 
~~'fi ~r~~~it'i ~ 

~ f~ it ~ ftlf ~ ~ IfTliWr 
.r{i"1 ;mr ...w ~ ; rf ~ .m: ;;it mij' 
<'IWf ~ ;a"ij' 'fiT ~; r f~ ~ cm; 
.rrm 'fiT 'Wf.t ;;f~ it ~ ;;f1<r;r ~ 
"f;;ff 'fiT ~ itlfiTf ~ if ~ I ~ 
if II wrIT l!it~~r it ~ 'IT I ~ 
"IT ~ # if m f'li f'nlfwr ~ !fiT 
qmcr ~ ~ ~ '  ~ ~ OR fiR)fu;r 
~ 'lir ifiIfT ~ omur .rrm 'Ii) ~ ~r 
;;rm;rf ~ ~f ~ I ~~f  II ~ ~ 
flfi ~ ~if ~ 00 'fiT ~ qh: ~ 
~ ~ it 'fi'1'ln!' ~ fir. ~~IfiI 'Il. 

~ 'fi ~' r.~~r~1I1l 
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['lfr 13: 0 'iT 0 li~  

;r ~ ~  iIffi; ~~r 'lfmtrfu ii:T f~ if 
~'fi' ;;r ~'if 'f~ ~~ifi ~ 

~ ~~~ri 

~r '~r ~nf ( f<r'!iTUifT"':" ) 
~ ~'ro1  l{ ~ 't;;r~~ 'R 'lfT 
~ ;fu;fT, Iff! ifiT ijll'1{ fl:r\;r;rr ~ I 

Shri S. M. Banerjee: May I know 
for how long the genenal discussion 
will continue? 

Mr. Speaker: I cannot say yet. It 
will continue at least up to 2.30 p.m. 

Shri Narasimha Reddy (Rajampet); 
Dunng times of war, and especially 
during the time of such sudden and 
serious crisis as this certain extraor-
dinary powers are vested with Gov-
ernment so that the nation's safety 
may ,not be jeopardised by any internal 
.a-bota"e appearing in various guises. 
Since there are a large number of 
Chinese who have infiltrated into our 
land and into the farbic of our society, 
and since there are many ideological 
friends of theirs, dispersed throughout 
the length and breadth of our land, 
friends who but yesterday offered 
flowers at the foot-stool of Chinese 
communism, it is but right that Gov-
ernment should come before Parlia-
ment for additiooal powers being en-
trusted to it. 

Sabotage may not always come out 
in a pronounced form, ready for pub-
lic gaze; it may be hidden under 

o~t  smiles and asseverations of 
friendship; it may lie hidden beneath 
loud protestations of patriotic fervour 
or intensification of war effort, or it 
may come in sudden spurts of rage 
and indignation against the Chinese, or 
it may also show itself in glowing 
adulation of our Prime Minister, but 
Government have got a duty to probe 
behind all these manifestations of 
friendship. 

As I was going cursorily through the 
Bill, some provisions struck me as rat-

her extraordinary even in this emer-
gency. Clause 4 gives the pJwer to a 
State Government to transfer any cases 
under any other Act from the ordi-
nary courts lower than theZIigh Court 
to special tribunals. I do not know 
why this extraordinary provision has 
been made. 

13.31 hrs 

[MR. DEPUTY SPEAKER in the Chair] 

If some cases have to be transferred 
trum court to court, there are suffi-
cient powers with the High Court to 
do that. Then why invest the State 
Government the power to transfer 
these cases from the ordinary courts to 
special tribunals? It conveys a very 
sinister meaning to us who know that 
workings of the mind of State Gov-
ernments. If a person is charged with 
murder in a sessions court, the State 
Government can transfer that case 
from the seSSiOns court m  a special 
tribunal which is its creation. It is, 
therefore, unwise and thoroughly im-
moral to introduce such a provisi(}n as 
this. 

I can understand it if powers had 
been given to ordinary courts to try 
cases corning up under this Act and 
you consider those for transfer to some 
other tribunal. So I say that the Gov-
ernment should recJnsider this prOVl-
sion. The State Government shall 
have power to transfer only cases 
arising under the Defence of India Act 
from one special tribunal to another 
special tribunal. 

Then there is this provision also, 
that a special tribunal may take cogni_ 
sance of offences wi thou 1 the accused 
being committed to it for trial. That 
is unnecessary. 

"Save in cases of trails of of-
fences punishable with death· or 
imprisonment for life, it shall not 
be necessary in any trial for a 
Sp2cial Tribunal to take down 
the evidence at length in writ-
ing .... " 

This is certainly an inhuman provision 
Under the Cr.P.C. courts are not bound 
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to take the whole evidence in writing 
only in petty summons ca>es. The 
procedure in summons cases, cases 
punishable with imprisonment lIpto 
SIX months, is sought to De 'lnserted for 
cases which will be pUnishable with 
Imprisonment upto 6 or 9 years. This 
is certainly horrid. It takes away the 
rights of individual citizens. If an in-
dividual citizen is arraigned before a 
court and if the court thinks it neces-
sary, it can sentence that man to 9 
years Imprisonment in which case his 
evidence WIll not be ,there in writing; 
only a memorandum 'of the substance 
of the evidence is sought to be! kept 
under this provision. ' 

The next provision is in regard to 
cases except those of death or trans-
portation for life. At first it was to 
be ten years' imprisonment. Now Shri 
Datar has ta·bled an amendment to the 
effect that it should be limited to five 
years. So only in cases where a per-
son is sentenced to death or tran,por-
ta tion for life or to imprisonment for 
a term extending upto five years, th£:re 
IS an appeal to the High Court. Sup-
pose a person is convicted and sen-
tenced to less than Jive years, say, four 
years. Does it mean that he sn:)uld 
not have the right of appeal to the 
High Court? Does it mean that his 
evidence should not be available to 
him in detail'! It is cerL3inly very hor-
rible to think· of this contingency. I 
would request Government to think 
over these provisions and see that they 
are amended properly. If these pro-
visions are not amended, it is tenta-
mount to placing a dynamite in the 
very bedrock of human righ!$. 

The next provision which strikes me 
as rather odd is where Government 
has taken power. to control agriculture 
including cultivation. For some time 
past, the Government was inhibited 
with this idea of co-operative farnling. 

This provision means nothing else by 
this control over agriculture including 

cultivation and control over prices. 
What is the eanin~ of cultivation' 

What is the meaning of Government 
having control over cultivation? It 
means nothing else but compulsory in-
troduction of co-operative farming. 
The Prime Minister has often said that ): 
co-operative farming will not be com-
pulsory. But this ciause gives power to 
Government to impose co-operative 
farming compulsory. If the Minister 
gives me an assurance that this provi-
sion does not mean the compulsory in-
troduction of co-operative farming,! 
shall have nothing else to say about 
it-The Minister seems to be quiet. 
That means that he approves of the 
construction that I put on this pro-
vision. 

Co-operative farming has been found 
to 'be impractical in countries like 
Russia and China. Recently after they 
conquered Tibet, the Chinese intro-
duced co-operative farming there, 
afterwards, they scrapped it. Megalo-
mania is a very difficult disease to ':!ure 
in a single individual even by the most 
expert doctor. But when this megalo-
mania of co-operative farming takes 
possession of the mental structure of 
the Government, it becomes all the 
more difficult to cure. We can only 
hope that the Government will dis-
card this idea in one of its 1ucid in-
tervals. But here in this House I have 
to protest on behalf of the ryots of 

India against this co-operative farm-) 
ing and the SUbsti.tution of individual 
initiative and incentive of the ryots ~ 

any sun-baked bureaucratic machinery 
which will take awayihe life-blood 
of the rual populatIOn ana introduce an 
element of chaos which will comeseri-r 
ously in the way of the productive I 
capacity of our country. 

Ancillary to this, I will have to 
mention one other thing. The Govern-
ment should, in the present crisis, put 
in abeyance all controversial measures. 
The Government thought the Lan-
guage Bill to be a controversial mea-
sure and postponed the consideration 
of that Bill. Much more controver-
sial tlMm the Language Bill is the land 
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levy legislation contemplated in var-
ious States. The land levy legisla-
tion has been held in abeyance in 
Bihar and U.P., but it is being proceed-
ed within other States. The levy 
would be between 100 and 500 per cent. 
That is why I request Government in 
t.his moment of crisiS to see to it that 
the agricultural population is kept in 
absolute contentment and satisfaction. 
To tax the agriculturist is to put the 
last straw on the camel's back. 

The agriculturist has been the 
mainstay of our country from time 
immemorial. With the plough and 
the sword as his motto, he has been 
ploughing the land and producing 
and feeding the people in time of 
peace; and in times of war, he has 
taken the sword to fight the enemy 
and drive him out. The agriculturist 
has been through the ages the exem-
plar of simplicity, of rugged honesty 
and stern inde;>endence, which have 
been the marked characteristics of 
our race. I therefore say that this 
crisis should not be taken advantage 
of by the Government to put more 
burdens on the agricultural popula-
tion. The attention of these Sturdy 
ryots should be diverted more to the 
war effort. They are giving spon-
taneously whatever they are having 
for the sake of the war effort. 

If the Government wants additional 
money, let it cut down its expendi-
ture. I wish the Government had 
taken more powers to curtail the 
number of Ministers in a State to a 
decent seven, of course, setting an 
exemple itself at the Centre by prun-
ing all unnecessary appendages such 
as State Ministers, Deputy Ministers 
etc. 

Mr. Deputy-Speaker: He must close 
now. I have rung the bell twice. 

Shrl Narasimha Reddy: 
hear the bell, I am sorry. 

did not 

Regarding the State Ministers the 
Statesman in its editorial on' the 
16th ..... . 

Mr. Deputy-Speaker: There is a 
resolution today. He can speak on 
that. He may wind up now. 

Shri Nal'asimha Reddy: I am just 
referrmg to it. It is therefore neces-
sary that the Government should 
think of reducing the expenditure. 
Only one thing more, but if you want 
mc to sit down, I shall do so. 

Mr, Deputy-Speaker: His leader 
has taken 36 in~te . 

Shri Narasimha Reddy: I will sit 
down. 

Mr. Deputy-Speaker: Shri V, K. 
Ramaswamy. Shri T, Subramanyam. 

Shri T. Subramanyam (Bellary): 
Free India is facing the gravest crisis 
at this moment with the emergency 
created by the Chinese invasion, The 
freedom, integrity and sovereignty 
of our country and the values that 
we hold as very precious are at stake 
today. The People's Republic of 
China, which has made a mockery of 
people's freedom in China, the leader-
ship of which is built in a climate of 
regimentation, terrorism and fear the 
Government of that republic' has 
made a massive invasion on two 
fronts. One is on the military front, 
and the other is on the propaganda 
front. On the military front, they 
have occupied some 40 outposts in 
Ladakh, and then they have made 
inroads of nearly 200 miles on the 
western sector of NEFA and about 100 
miles in the eastern sector of NEFA. 
And then  they describe this as mere-
ly a frontier action by frontier 
guards. 

To the outside world they make it 
appear as if the Chinese leaders are 
the apostles of peace, and that we are 
the aggressors. This is a massive 
propaganda of the most mischievous 
kind. I was about to describe it as 
character assassination on a global 
scale. They have described Pandit 
Nehru as the greatest aggressor, as 
an imperialist, and as having invaded 
parts of China, This is a travesty of 
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tru th, and I should say that this even 
improves on the standards set up by 
Goebbels under Hitler. 

This conflict between India and 
China has several issues behind it. 
One is, of course, the way of our 
government. We have adopted the 
democratic government, and they have 
taken to the totalitarian government. 
We have held three general elections, 
we have showr that democracy can 
be successfully worked to achieve the 
social welfare, happiness and pros-
perity of 44 crores of people. This 
communist China could not tolerate. 
Therefore, they have taken to this 
massive invasion, just to see that India 
which stands in her way of expan-
sion is removed. 

Then, there is another issue behind 
it, and that is the differ en t approaches, 
our Gandhian approach and the 
approach of Mao Tse Tung. We 
believe in certain values, humanizing 
values, in the values shown to us by 
Mahatma Gandhi such as truth, non-
violence, gentleness and compassion, 
which the Prime Minister described 
the other day. In China, they do not 
hold human life as sacred at all. 
There is absolute callousness. Ends 
justify the means. Any terrorism, any 
scenes of horror can be enacted. 

Just now, some horrors are being 
revealed in Soviet Russia. We are 
told how the Stalinist regime enacted 
some atrocities, how the people had 
to go through a period of the worst 
horrors, terrors, suffering and 
tortures. All these things are now 
being revealed slowly and gradually. 
Similar things must have been enacted 
in China also. Now, the real issue 
today is between the Gandhian 
approach and the approach of Mao 
Tse Tung. Asia and the wide world 
have to decide which approach is to 
succeed in the ultimate analysis. 

It is said that good comes out ot 
evil. The evil we have seen today 
is of the ugliest kind. Foreign rule, 

which is an evil, that is British rule, 
historically has had a value for us. 
It unified the whole country, brought 
it under one administration, one 
flag. It appears almost as if it 'was a 
historical necessity. N ow also, it 
appears as if the Chinese invasion is 
again a historical necessity. There 
were so many fissiparous tendencies, 
regionalism, communalism, all these 
'isms' which tore ass under the unity 
of our country and put us in great 
jeopardy. This emergency has 
brought about a wonderful and 
remarkable emotional integration. 
Secondly, the respOnse that has come 
from the various corners of India, 
from the Himalayas to Cape Comorin, 
from Punjab to Assam, is most reveal-
ing, remarkable, most inspiring and 
heartening. Men, women and child-
ren have risen and have promised to 
support the Government in every 
possible way. Our jawans are fight-
ing at the battle field with wonderful 
bravery. They have set up remark-
able standards of courage and sacri-
fice. This is an inspiring legacy from 
which future generations can draw 
inspiration. 

In view of this grave emergency, 
the Government have thought it fit 
to bring forward this Defence of India 
Bill. Naturally, an emergency has to 
be met with an emergency Bill. 
Otherwise, we go to pieces. As a 
humble soldier of freedom, I have 
taken the utmost interest in seeing 
that the dignity of the individual, 
that the fundamental freedoms, all 
these are enjoyed normally, but now 
when there are abnormal times, when 
our security is threatened, when our 
country is threatened by external 
aggression, naturally any Govern-
ment-Russia did it, other govern-
ments did it, the United Kingdom 
did it; there have been precedents, it 
has been done in almost all countries 
-in our country has to take recourse 
to this emergency measure. In view 
of the grave emergency whereby t ~ 

security of India is threatened by 
external aggression, to ensure the 



3225 Defence NOVEMBER 23, 1962 of India Bill 3226 

lShri T. Subramanyaml 

public safety and interest, the defence 
of India and civil defence, this Bill 
is being enacted. The operation of 
this Bill is for the period of the 
duration of the proclamation of the 
emergency and for a period of six 
months thereafter. 

A valuable thing is naturally 
appreciated when its very existence 
is threatened. Our way of life, demo-
cracy, freedom, integrity, all these 
are threatened. Therefore, we realise 
how precious these things are. 
A new generation is coming and we 
had hoped that it will be peacefully 
allowed to look to the development of 
44 crores of people in the normal way. 
But that was not to be. This new 
generation which had not much to do 
with the freedom fight is now. called 
UpO:1 to take an active part in the 
struggle for protecting the freedom 
alIld integrity of our country. It is a 
heartening sight to see young men and 
women coming to do this work. 

Clause 3 is a comprehensive clause 
and it purports to help the Govern-
ment to mobilise all the resources, 
human and material, of our country 
to ensure our coutry's defence. It also 
ensures the saftey and welfare of the 
Armed Forces and effective operations 
of the forces. keeping up the morale 
of our country at home. Control 
of the Press is also envisaged. 
It prevents the publication of any 
matter prejudicial to the defence of the 
country or to the civil defence. There 
is also a provision for apprehension, 
detention and custody of persons sus-
pected to act in a manner prejudicial 
to the defence of the country. There 
is also provision far the externment 
and internmeont of such persons. 
There are extreme measures. But 
they are necessitated by the present 
emergoocy. Control of industry and 
agriculture are envisaged. Sub-clause 
23 speaks of the con tro! of grade or 
industry for the purpose of regulating 
or increasing the supply of, and the 
obtaining of infonnation with regard 
til articles or things of any des-:!"!;>tion 
whatsoever which may be used in con-
nection witil the conduct of military 

operations or civil defence or for 
maintaining supplies and services 
essential to the life of the community. 
This has far reaching eflect. I am glad 
that the Federation of India~ Cham-
bers of Commj!rce and Industry have 
also responded and are trying to see 
that prices do not rise and that there 
is equitable distribution of all consu-
mer goods. Various quarters have 
urged that there should be no rise in 
prices of consumer goods. The whole-
salers of cloth and foodgrains should 
declare their stocks priodically, tile 
intake and the offtake so that Govern-
ment can take note of that and arrange 
for equitable distribution. More fair 
price shops should be opened parti-
cularly in the rural areas. There is 
control of agriculture for increasing 
food productiolll and supplying food 
grains and other essential agricultural 
products. 

The tribunals provided fOr are 
extraordinary tribunals. Yesterday, 
Shri Frank Anthony was saying that 
the prestige and reputation and the 
standards of our judiciary should be 
maintained. I agree with him. The 
powers of these tri ~al  are fairly 
wide. We have to evolve a system 
under which there is a harmonious 
equilibrium reached between the 
various organs of Government i.e. 
legislature, executive and judiciary. 
At present we are dealing with anti-
social and anti-national elements. 
Some of the·rigorous provisions about 
these tribunals are sought to be 
liberalised and modi'fled to some extent 
by Shri Datar's amendments and then 
they wilJ be less rigorous. 

I am glad tilat the emergency has 
brought about a wonderfUl and 
remarkable response. Emotional inte-
gration has come. We have good 
leadership. Some people were saying 
something about the cult of personali-
ty. I submit with all the emphasis at 
my commrund that it is absolutely 
irrelevant and out of place because 
our leadership has been evolved in a 
clim:lte of t-:iendliness and freedom, 
at'fection and service and sacrifice and 
not in a sort of R regimentation. So, it 
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is completely out of place here. Lastly, 
I hope all the people will respond as 
olne man and see that this menace of 
Chinese invasion. that has come about 
to our country will ~ removed and 
we shaH leave to the future genera-
tions a free, happy, prosperous and 
successful India. 

'11 lf~;1 5I'~  l ~ i ("llf'1lR) : 
\1qT1>1ru l1QR'l, ~;f'lf  ~~ f~ ~ ~l  

~ ~ it ~  ~if  ~ ~~ 'ITlJ 
f'!ilfT, m;;r ~  f<r.r ~ m+l'it i, ~ 
~ ~!;. rr f '!ir ~'!i ~'tf0f <ni 9i1IT "IT 
lJi!iiJT ~ , f;;rlJ f'~ ::nr ~ l r<r <m ~ 
;;ITlrT it 1l;'!i ~ iJ 'fiT Pf;>:rr ~  ~~  ~ 

'Il'T<l:-'I1Jll '!iT <en it; f<1ll' ~ f'!i~ 'lit 
'e:lJ <r.T1'1 '!iT "T ~ ~'f; li ~ « %1' ~~ 
~  s':1 <n: 9;n'1T o;r:T ~ l' ~ir , 
1l ~ ~ f'f.' S:., ~ OR '!iT $ 'li'T{ 'l1T 
~ r  ~ it; ml1i'r <!{r m lJi!iiJT, ;;[0{ f'!i 
~l  ~ <n: ":'F ({lJP-lT'i[ c;Tli(f it 'l;fI"l!ilf'lT 
fi;lfT ~ , ift f<r-<m: if f'lT<l' it; sfCiWl if 
ii;ij' "9(1' 'f>l1 Brf. mil lD l]-, ;;[or f'!i fi!ilJT 
W it ~ mf;o(l'nrlT f'l1'f -~ it; ~ S:lJ 
~ 'f,'f m<f[l'1"irn f'FlfT n:, ~ <'I'm 
"IT;ffl ,q' f'F ~ f<r-<m:I1TU '!iT 1!'l'f.t 
<ff<'fT it; f<'l'lJ; <n?: ii~ '"it crT(I' 'f€;T 'fi~  "IT 

l ~  ~  ~f'f.'1 fin<: " Ql1 it "fTrr <n: 
~ f~ f'filfT I ~f' ' ~ <If'q if 
mm '!fR ~- ffi'r it; mI1H <n: ~  

~ n 9'm ~ r, '3''8' '!iT "fTrr it ~Q;'fi 
~'!i  f~  , 

;;r.r ~~ '!iT ~1  '!fT<: ~i  it; r.w. 
~ n  'f,'f lJ<f ij' ~ ~ ~ ~ ml1i'r 
~  en ~' 1 fli~ I' if S:lJ ""1,'1 'f,'f <'fRT 
GJg(l' mfjn:rT ~ , s:morn. 1l '!frnT i!i<:m ~ 
f'!i s:lJ ~ ~rr 'f,'f ~ lro'lf nr <n: 
9;f'1'1T ~f l' ~'l  '!fR ~ ~if 'e:lJ '!iT 
f1 'i OfT 1{;ffrrl1':1 l:f11Ti ~ I 

<J;<'f m;r-;m lro'lf, P.ifT t';fu l!~  

;l '4ftr~ 'lfm-iT ii;lJr ~ ~r ~1er <mf ~Ii 

f;;r;r <m l!'f i!i<: ~ ~ g-m , ~ it 

'f;fIT f'fi "m'iI' m<: ffi lffi:"fc 'e:'1 r~  

~ cm:" , 1l f~~ i!i<:rrT ~ ~ f'!i 
;;r.r S:':1 f<i<;r '!iT Q;'fi <'fT 'f,'f ~'1 ~ it; f<i1l; 

'e:lJ ~ ~ it; ml1i'r ~ l'f'llT ~  en 
m <'fT'1I' it; ~~ f  ~ it '!iT <iTIf ~ftf;l  

l!'IWff <m ~~ ~  ~ ~  qm 'f~ 'q.;fiJT T 

14 hrs. 

Q;'fi £W-T lJT <iTIf ~ ~ ~ q. Pf; r, 'T 'fiT 
~  CTs:c;;r ~  ::nr if ;f~ ~~ <w.T f~  

lflI ~' '~t f;~~f~~ 

~ 'l1'f:f ~ f~ if ~~lf l1 '!iT ~  

'l1T<f'lT ~  ~ ~ ~ 'l1'ffi ~  ~ ~ ~ 

B"RfT ~  'l1mf 'f,'f ~ q.;;'ifT '!i~ lif'RIl' ~ 
Pf; ~fSln  'f,'f 11crn<r i1:Tm ~  ~~ I 

~ ~  'Il'T<l:'1fl1 ~ '!fh 'e:lJ ~fl1 '1fT 
<elT ~ fu1l' ~ ~ ;;r ~ lflIT ~ , 

S:lJ if '!fT<: IJ;'!i ;~ ~it '!iT 'fiT{ ~
'lim 'fffT 'iT , 

",'1 lJ<f <mrT 'fiT ~ 'Ii<: lJ"fI!'" ~if 
~ ~i ' ;~  '!iT Cf<:'Ii ij' 9;f+fT 'l1T f~ 
;;~  ~  ~ ~ , lfWr ~'1 ;;ITlrT it 9;f'1'1T 
'll'C1 '!iT '!fR ij' ~~ 'ITlJ i!i<: fw ~  

~f'!i'1 f'li<: 'l1T f'fffiB' if(f ~  ~ , 
~  lJi!iiJT ~ f'fi S:il'f; ~ oftif, ~  ;m: 

~-'l1'ffi ;;ITlr '3'if if it ::nr 'll'C1 ~~~ 
'FT ~~'- ~~  fH ~ 'fif':1 if ~ I l1lR f~ 

<tif ij' ~  0 l!'IWff iil'R ~ q., "lJ '!iT l1 if i!i<: 
l!~ ~ ~  ~ f.r. ~ oft'l ~'  <nif 'tiT-
~l .~ it; l!mf'l'i!i 'f,'f11 '!im, ::nr 'lTif it; 
iil"'g'(f <'I'm ~ l!iJTf'l'i!i i!ifl1 ~ i!i<: ~ 
~ , *' B+rniJT ~ f'!i ~ it ~ 'fiT l ~r 

'f,'f ~ (fi!i lJ1'iiI'i'Cl ~  ~i ' IJ:cT it; <'I'M <m 
~ ~lf  ~ (:;f<'l') q-;: <:li R<rr ~ , 
~  (l'Trr f~  ~ '3'ifi!iT n:<r. I~lf  ~ 

(;ij-<'I') <n: mit 'liT '!imm'l1T <f.t ~ ~ , 

lll1 mro ':1'f1!'" if ~ ~  ~~l rr 'l ~ , 

~ '!ffCl'!i C{'ffi ~rrr 'n!:T ~ ~ I 
~1l~'ifiii!i ~~~1l~ 

lJ1WiJT, 'l1rof ~ ~ if m lJ'fi'H ~ I 
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[o..fi ~~n r~ ~~  

w ro:r if trnr rn q< 'fif~ ~ 

~ am: if m<: ~  f~ ~if ~ am: 
if '1T ~ 'liT IT{ ~ I ~ li  ~ ~ 

'ffimIT if '1T fo!;ln ~ I WR: il,m" ~  

iFrT ~  q'g if lIT ~ ~ ~ if 
lIT fifm m<: 1fflmT 'liT ~ ~ ~ if 
Q"T ffi'T<f;<:r ~f1 r r  'liT rn ~~ ifiT1.if ~ 
~'li ;;rr~ ~ I~ r 

~  ~ Cllf'ffi" ~  ~  ~~ ~ lfi'T 
ifW if iFrT I ~ ifil'!'f if; lJ:<nfOfifi ~ 
~ Q"T) ~ 'liT <:m if; ft.n1; ~ ~ 

~~~ ~~~~lfi' ~~ 

<1'lrr) lfi'T w ~ ~ I 

~~ ~ ~~f~~ ~~ 

m<lifiT ~ ~ ~ ~ m<: ~ 
~ if; m if ~ I ~ 13cifiif <mfT 
~ ~ I ~ffi'i m<: l'fif~ ifiT ~ 
~~ ~ ~ ~ ~ "IT f'li orl1r ~~ lfi'T 
o'Tifi ~ ~ ~13 ~~ I 

~ Qifi W f'ffi ifiT ~ ~  ~ 

~~~ifi 1i~ r~~  

mif 'fn:QT ~ 

Dr. M. S. Aney (Nagpur): Mr. 
Deputy-Speaker, Sir, the Bill before 
the House is brought under circums-
tances which can leave no doubt 
whatsoever in our minds that there is 
the paramoUllt necessity for the Gov-
ernment to take extraordinary powers 
to defend India. We are in the midst 
of the war. War is not now a matter 
to be imagined; it is a grim reality 
now. Under these circumstances, 
which are abnormal, the powers which 
the Government also require to con-
duct the war efficieontly must be of 
such a nature that they would be 
adequate to meet the crisis. It had 
been done in the last two world wars. 
The then Government also brought 
certain measures with a view to enable 
them to mobilise all the forces and 
make the necessary preparations to 
CarryOn the war, under those Acts 
with vigour. 

War, in my opmHltl, can be fought 
by the Government with extreme 
vigour when the Government and the 
people, which the Government repre-
sents, are of one mind. In the present 
war. it is a matter of gTatification that 
all the parties have UIlanimously ex-
pressed their determination to stand 
by the Government to fight the war. 
Therefore, I have always thought that 
it is a matter of importance that the 
debate in this House shoud also be of 
such a nature as to show, here and 
outside, that all the parties in the 
country who have made the declara-
tion, are of one mind and are making 
a joint and united effort to fight it. 
Therefore, any point which is raised 
by any Member to find fault with, not 
an individual here or there, but with 
this party or that party or gTOUp as 
a whole is painfUl to my mind. It is 
unfortunate that yesterday, a very res-
ponsible Member of one party attacked 
another Member of another part. It is 
undesirable. I will not name those 
friends. 

The thing is, we have to fight out 
tile opponent or the enemy who has 
been described properly as unscru-
pUlous. He has his own method of 
trying to spread his undesirable ideas 
in this country. But when we find 
responsible parties and their leaders 
coming forward and saying "we stand 
by the Government", it is not neces-
sary that there should be any hard 
words spoken against each other we 
must bear in mind that we are 
comrades in war. If certain 
actions are taken against any parti-
cular man. the party should not 
complain. It is not against the cult as 
~  that any action has been taken 
but it is against the individuals con-
cerned. We have been hearing the 
Prime Minister saying more than once 
that he is not opposed to Communism 
I have no quarrel with him though 
sometimes he in my opinion commits 
mistakes as everyone of as does. 
Whether we agree with him or not is 
a different matter. But he, as Prime 
Minister, has always been saying that 
communism is a kind of opinion, a 

kind of socialism; he has no objection 
against communism as such. He does 
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not want to say anything against it 
But when some persons are dealt with, 
when the activities of some persons, 
for one reason or another, are of a 
suspicious character, and therefore, 
when they are arrested, the arrest of 
such persons should not be made a 
ground or a grouse even by that party 
itself in this House. 

The third thing is, these are extra-
ordinary powers no doubt which have 
been taken by the Govenment. Those 
powers are so drastic that some people 
apprehended that they are likely to be 
abused. So, it is the duty of the 
Government to see that they do not 
use the powers in such a way as to 
disturb the unity that has been created 
in the country to drive away the 
enemy. All the parties have come 
together to make a united effort to 
drive the enemy beyond the Indian 
border. That is possible only when 
there is a united effort. Therefore, in 
using the powers which are there, the 
Government should also take care to 
see that no unnecessary suspicion is 
created in the minds of Members of 
any party that the provISIons are 
being used indiscriminately. There 
will be certain powers given but they 
should be so used as not to cause any 
suspicion in the mind of this party or 
that party. The law should be ad-
ministered in a non-party spirit as, it 
is the paramount necessity for the 
Government to fight this war success-
fully. I am sure the Government will 
have the support of all the parties on 
this matter. 

There is another thing also, In a 
way, I am glad that this session is 
prolonged and that the Question Hour 
is dispensed with. The suggestion that 
the Question Hour should be dispensed 
with is a useful one. I find that We are 
not very careful in putting questions 
at a time like this. Many questions 
are put with a view to elicit informa-
tion which is sometimes dangerous for 
the Govemment to give; it is also 

equally dangerous that the Members 
should put such questions. It is the 
irresistible tendency on the part of 
people, who are yet not used to wax 
conditions, create unknowingly an 
awkward situation at the time Of the 
Question Hour, Therefore, I am glad 
that necessary restraint will have to 
be exercised by the Members now as 
regards putting questions, 

It is as suggested that only two 
short-notice questions will be allowed 
every day from Monday onwards till 
the session is over. I think that is a 
very wise decision in my opinion. The 
questiDl!1s that are sent will have to be 
properly shifted and the Government 
will have to see what is appropriate 
for them to say in regard to such 
questions, in a situation like this. 
Those who are putting the questions 
and those who have to answer them 
will have to realise fully the situation 
that we are facing today. 

As regards the various restraints 
which had been put upon us, I find 
that there is a restraint upon the 
cultivation of agriculture, My hon. 
friend who made a speech over there, 
suspects that this restraint has been 
put with a view to impose upon the 
people what they call cooperative 
farming. It has been already 
stated by the Governmcnt that 
they do not want to impose co-
operative farming on the people 
Dnd it will have to come volun-
tarily. The hon. Member is afraid of 
that. I hope it will be so administer-
ed that it will show that the Govern-
ment is sticking to its original stand 
that cooperative farming will be in-
troduced only on a voluntary basis 
and not imposed upon the people by 
the Government. 

We are fighting a war. Our enemy 
is not only unscrupulous but extre-
mely cunning also. He has his own 
ways. He has just now created a 
position that he has unilaterally de-
clared cease-fire and he tries til 
create an impression among the 
people here and outside that he 
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stands for cease-fire, he has no other 
ambitions except a keen desire to get 
a settlement of the issues by negotia-
tion and nothing more, and that he 
has given an opportunity to India to 
come forward and extend its hand of 
friendship by declaring a cease-fire. 

But I want to say in all humility 
that this is the time when our Tltlers, 
those who are in chaI'ge of the 
country's affairs, should show the 
greatest possible sense of caution and 
circumspection. The enemy is trying 
to create a wrong impression and we 
must not allow our efforts to fight 
this war to be in any way lessened or 
decreased. One of the reasons why 
the enemy is doi ng like this is, he 
finds that India is getting help from 
..Q.utside and so many friendly coun-
tries a -f> prepared to stand by India. 
Therefore, he wants to Cl'eete a new 
atmosphere outside India that he 
stands for peace and he has no other 
desire. 

Our Government have once given 
out! that before any negotiations 
"ould take place. the Chinese forces 
must withdraw to the position which 
existed on September 8th on the 
border. The Government must stand 
by that position firmly and no other 
consideration Of getting some peace-
ful time for us even to make pre-
parations should be allowed to come 
in the way. We should not be tem-
pted to accept some other solution, 
because it will enable them to conso-
lidate their hold on our territory 
which they have forcibly occupied. 
If the Government stand by what 
they have given out. I am sure the 
morale of the whole country will be 
high. The response which the Gove-
ernment has received up to this time 
can be retained onlv if the Govern-
ment strictly stand by their original 
offer that there could be negotiations 
nnlv after the Chinese have with-
drawn to the position which existed 
on September 8th. Some people here 
are not satisfied with that offer, but 

we should not mind that. We have 
chosen our Government and our 
Prime Minister. He haSi made an 
offer. We accept that position and we 
also want that the Prime Minister 
should stand firmly by that position. 
Then, he can get all the help he re-
quires from people to fight the war 
to the finish. Our only aim is vic-
tory for India and to regain every 
inch of the ground which has been 
forcibly taken away from us by 
China. With this end in view, all of 
us give our promise to the Prime 
Minister that if the Government will 
~tand by its original offer, we are pre-
pared to subscribe to every one of the 
provISIons. contained in thiS' Bill, 
however harsh and drastic it may be, 
and support the Bill as it is, in its 
present form 

Shri Man Sinh P. Patel (Mehsana): 
Mr. D?puty-C;peakel'. Sir, I rise to 
support wholeheartedly the Defence 
Of India Bill under the present emer-
gency that has come to our country. 
I have been hearing many hon. 
friends since yesterday. PracticallY 
each Member of each party is trying 
to support the fuB spirit of this Bill, 
but at the same t.ime tries to show 
some impertinence regarding the in-
dividual liberty likely to be hamper-
ed or curtailed by the misuse of the 
powers either bv the Central Govern-
ment or by the State Government. 

Not only that. Sir. Some Members 
also tried to show a very distinguish-
ing fea-ture that individual liberty 
sometimes will be c\lrtailed to the 
barest minimum. even thou/th we 
have shown a completely unan:mous 
spirit and a graceful gesture in the 
last two resolutions being adopted by 
a wonderful spirit of the House. It 
is possible that when you administer 
under an emergency. there may be 
som2 lapses here and there. But if it 
is said that the ruling party is neces-
<larily likely to abuse the powers in 
such a way that it will impair the 
individual liberty then it will create 
d suspicion among the prople and it 
will hamper our war efforts. 
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At the moment, the Defence of India 
Bill rules are not to be compared 
in any way with what happened 
during World War II. At that time. 
it was an alien Government. We 
were fighting our own movement for 
independence. Practically we were 
under that Government for the last 
150 years, which had also fought the 
first World War. So, we cannot com-
pare in any way that the present 
Government is also likely to commit 
the same type of lapses which might 
have been committed by the alien 
Government. 

Not only this, Sir. Some hon. 
Members of the Swatantra Party are 
afraid regarding the control of agri-
culture. They feel that the Govern-
ment is likely to implement collective 
or joint farming through the back-
door. This is very sensational and in-
correct thinking at the moment. 

• 
Shri Naraslmha Reddy: never 
said that the Government intends to 
bring cooperative farming through 
the backdoor. I said, through this 
front door they want to bring co-
operative farming, and we should be 
careful. 

Shrl Man Sinh P. Patel: I am very 
glad that my hon. friend has not 
very much mi5understood the Gov-
ernment's pOlicy. Let me be frank 
with him. If the Government in-
tends to introd uce j oint farming. a 
time will come when it will carry out 
its real principles when the emer-
gency is over. But in an emergency 
at least, in regard to certain tpyes of 
commodities which) required! to be 
controlled. where there are imminent 
dangers, if the supply of a parti-
cular commodity is not likely to 
reach a particular area by a parti-
cular stage, it is possible that the 
agricultural I system of cultivation 
may be indirectly controlled. t come 

frolIll the rural folk and I am not 
much afraid of it. After becoming a 
Member of Parliament, my main pro-
fe3Sion is now a~r t re. Agricul-

turists have no fear if they have to let 

go the cash crops and meet the needs 
of the country in regard to food-
grains in such an emergency. 
On the contrary, in normal time. also, 
Government used to contemplate 
certain legislation. When we have 
to import millions of tons 'Of food-
grains under PL. 480 and othei' 
agreements, a stage in an emergency 
can be expected where agriculture 
has to be con trolled. But, a responsi-
ble government will naturally be res-
ponsive. One hon. friend felt that 
normally every time a responsible 
government may not be resp'onsive 
also in alI aspects. I will only quote 
one simple example, and that is about 
the sittings of the House. Some hon. 
friends suggested that the House 
should adjourn as early as possible 
because of the state of emergency in 
the country. It was accepted accord-
ingly, now they have changed. 
There is an embarrassing position 
for that hon. Prime Minister of 
the country to run the present 
House. Even then, he always 
said th2t he was at the disposal of 
the han. Speaker and the Members of 
the House. The House was called 
earlier than it was ocheduled to 
meet. Whatever action was needed in 
that respect was taken. Therefore, 
we are having the experience of a 
democratic government in a country 
like India during an emergency for 
the first time. We must have 
patience. 

If there is vigilance among the 
people. if the people are true enough 
in their spirit to fight an emergency 
against the unscrupulous invaders, it 
is impossible for the officers to create 
such an atmosphere in the country 
wher" any officer or the ruling party on 
the other side can ever misuse the 
power that is given. ThNe is no possi-
bilitv for that. We will create such an . 

atmosphere in the country that in nO 
corner of the State will there be aj 
possibility for misusing the power.' 
However, if there arc lapses, the same 

Government will improve it. 
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Now, as my hon. and reverend 
friend Dr. Aney said regarding the 
individuals of one party Or the other 
party, if certain individuals are 
arrested on individual reasons or on 
the basis of intelligence reports 'On 
individual grounds and one party 
takes up their cause there is a pos-
sibility of apprehension by the other 
side also. Therefore, we should first 
of all agree that any action by a Go-
vernment should never be suspected 
that it is an action simply because 'Of a 
philosophy or a principle on a party 
line. There may be some fellOW 
travellers of the ruling party who, 
in future, by their misbehaviour or 
anti-behaviour may also be arrested. 
I will not be surprised if some fellow 
travellers on this side ~r ' ;lIm some 
day kept in cells for the safety of 
the nation. Therefore, any action by 
the Governinent, simply because it 
is an action taken by the ruling party, 
should not be suspected to be against 
a particular party or any other party. 
We can hope from the same Govern-
ment that their actions would be very 
scrupulously and judiciously judged 
when the question of arrest or taking 
away the liberty of a particular per-
son is concerned. 

Now, what is most imp'ortant? Is 
individual liberty more important or 
the li,berty of the country as a whole? 
There may be marginal cases where 
we have to forget individual liberty at 
times and to curtail it to the barest 
minImum. When particular sections 
of the Constituti'on are also suspended 
and we have to live in state of emer-
gency. We need not worry much 
about it or make a row about it, 
whereby the people outSide the House 
may have a suspicion which may 
hamper OUr war eft'orts. 

One han. Member, our learned 
friend Shri Frank Anthony, while 
suggesting so many things, again 
talked much about the rule of law. 
I have got full sympathy for the 
judiciary because my main profession 
was practising as a lawyer. But by 
saying every time that the judiciary 

has always been inter-dependent or 
has never been independent of the 
executive, does it not amount of say-
ing that the judiciary is always under 
the clutches of the executive? Does 
it not, instead of helping the judi-
ciary, harm the judiciary? He even 
went to the length of saying that 
high court judges have to pay res-
pects individually to the executive 
and certain ministers which comes in 
the way of their independence. After 
all, everyone is a human being. He 
has got his own social status, his own 
social affairs. There may ,be so 
many persons in the judiciary who 
are related directly with members of 
the executive, the Parliament or 
members of the State legislatures. 
Arc we to understand ttlnt those 
members who have got such family 
relations are never independent and 
the independence of the judiciary is 
being hampered .by paying courtesy 
visits? I do not appreciate his point 
that normally members of the judi-
ciary, simply for the sake of appoint-
ment, would go and visit members 
of the executive. But talking about 
this at every moment indirectly re-
flects on the working of the judiciary, 
it creates a suspicion in the minds of 
the people and it creates a feeling 
that there is no possibility of clear 
justice being administered at any 
level. When special tribunals are 
appointed and summary procedure is 
provided for speedy disposal of cases, 
there too my friends take obj ection. 
They may be right. At times sum-
mary procedure is possible to be mis-
used by certain judicial officers, that 
i3 there in common parlance also. 

My only urge to all the hon. Mem-
bers of all the opposition parties is 
that when they agree to the Defence 
of India Bill, whatever amendments 
they have tabled-they have tabled 
a lapge number of amendments as if 
simply by the acceptance of those 
amendments the power is not likely 
tf) be misused-S'hould not be pressed. 
Let us make an initial start with co-
operation. Let the present Bill be 
passed into an Act. Let uS see that 



3239 Defence AGRAHAYANA 2, 1884 (SAKA) of lndia Bill. 

an atmosphere is created in the coun-
try where no officer of an individual 
State or of the Central Goverrunent 
can ever abuse the power especially 
because the person belongs to a parti-
cular political group or political 
party. Also, the action of that group 
or party or the individual behaviour 
of those members of the party should 
be on such lines that they call never 
be suspected on misunderstood by 
anyone. If such an atmosphere is 
created, a person is never misunder-
~tood by anyone. If that spirit of 
~ pport to the Government during 
this emergency is there. I would re-
quest that the present Defence of 
India Bill be accepted unanimously. 

Shri Harish Chandra Mathur 
(Jalore): Mr. Deputy-Speaker, Sir, I 
am no student of philosophy and I 
would not go into it but as to whether 
Gandhiji's humanism and anything to 
do with our present state of affairs or 
it is Mao's brutalism which is res-
ponsible for this state of affairs is not 
understandable. So far as I know, 
Gandhiji's humanism had nothing but 
chivalry and courage behind it and it 
would be only a defamation of 
Gandhiji's humanism to say that it a~ 

anything to do with our present re-
verse, Or such a farIDe of mind. 

Sir, it is evident that though our 
military personnel were not fighting 
their own nation's cause, even when 
they were sent abroad, they had 
brought honour for their chivalry. I, 
particularly, coming from Rajasthan 
as I do, have before me such heroic 
deeds of Rajputana infantry, of 
Rajasthan's militia, which have earned 
a name in the world's militarism, and 
they were always acclaimed like. 
that. So, let us not have any such 
frame of mind or mentality, that it 
i~ because of our national character 
or it is because of our attitudes in 
life that we are in the p"csent state 
of affairs. 

Mr. Deputy-Speaker: We have to 
take up the next item. The hon. 
Member can continue on the next 
day. 

2193(Ai) L.S.D.-6. 

14.30 hrs. 

BUSINESS OF THE HOUSE 

Dr. L. M. Singhvi (Jodhpur): May 
we know, Sir, if the allocation 01 
time for this Bill, the Defence 01 
India Bill, has been increased and, i1 
so, to how much? 

Mr. Deputy-Speaker: It has been 
increased from seven to ten hours. 

Now, we shall take up Private 
Members' Resolutions. We have to 
fix time for these resolutions. For 
the first resolution, by Shri Surend-
ranath Dwivedy, shall we have one 
hour? 

Shri S. M. Banerjee (Kanpur): 
That is too short. The first resolu-
tion is a very important one. 

Mr. Deputy-Speaker: An hour and 
a half? 

Shri S. M. Banerjee: Two hours, 
Sir. 

Some Hon. Members: Two hours. 

Mr. Deputy-Speaker: All right. two 
hours. 

Then, for the next resolution, by 
Shri Yashpal Singh, the time will be 
one hour. 

Some Hon. Members: Yes. 

Mr. Deputy-Speaker: I do not think 
we will take more resolutions than 
that. Now, Shri Surendranath 
Dwivedy. 

14:31 hI'S. 

RESOLUTION RE: ECONOMY 
DURING EMERGENCY 

Shri Surendranath Dwivedy (Ken-
drapara): Sir, I beg to move: 

"This House is of opinion that 
with a view to effect economy 
and also for efficient function of 


